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[Matilana Azad: That is right, but it 
is a delicate and important matter and 
we cannot treat it as closed. The
Board can consider this also if it so 
likes.]
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Mr. Speaker: The hon. Member is 
entering into arguments a.bout the 
question. *
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[Manlana Azad; I cannot at this 
time say what expenditure has been in
curred. It is, however, a fact that this 
kind of work is going on in the States 
also. When the Cabinet decided that 
a Central body bo set up, at that 
time it was also decided that other 
Central ministries and the State Gov
ernments be asked to stop this work 
and to send on to this Board what
ever th e y  had already done. The 
Central ministries did so, but in some 
States this work is still continuing 
and I do not think it is so objection
able. Let them also coin terms. Their 
terms will also appear before the 
people and give them an opportunity 
for comparative study.]

^  ntfk^W ?m  : ^  ^
T̂RT  ̂ ........
Mr. Speaker; The hon. Member is 

carrying on arguments in favour of 
having Sanskrit words.

Stiri GadgU: I only want to seek 
some information.

Mr. Speaker:
n e x t  Q u e s tio n .

I a m  g o i n g  to  t h e

S t a t e  T r a d i n g

MOOO. Shri S. N. Das: Will the Min
ister of Finance be pleased to refer 
to the answer to unstarred question 
No. 373 asked on the 4th October, 1951
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regarding Schemes of Government 
trading and s ta te :

(a) whether the accounts pertaining 
to such of those schemes as have 
c^sed  to function have since been 
finally ciosea and oalance sheets 
drawn up now;

(b) the names of schemes which 
showed credit and those which showed 
defelt balances;

(c) whether any and if so, whicn 
of those schemes which were func
tioning at that time have now ceased 
to function; and

(d) the number and names of sche
mes which are still functioning?

The Demtty Minister of Finance 
(Shri M. C. Shah): (a) No, Sir.

(b) Doe.s not arise in view of rep
ly to part (a) above.

(c) Scheme for export of coal and 
coke.

(d) The following eleven schemes 
are still functioning:

(1) Purchases of the Ministry of 
Food & Agriculture.

(2) Purchase of food grains by 
the Local Administration.

(3) Scheme for the purchase of 
Fertilisers.

<4) Land Reclamation Scheme 
(Scheme for the rehabilita
tion and utilisation of used 
tractors).

<5) Medical Stores Depots and 
Factories.

<6) Purchase of quinine and Q u i

nine substitutes.
<7) Cinchona cultivation .by the 

Russian Method.
<8) Sc!heme for the supply of 

consumer and other stores in 
Andamans.

<9) Purchase of stares and 
Reserve stocks of equipment 
for the training of demobilis
ed service personnel.

<10) Import of Steel.

(11) Road Rollers—Bulk Procure
ment Scheme.

Shri S. N. Das: In view of the fact 
that a large number of schemes ceased 
to function in 1947-48, may i know 
the reasons for the enormous delay 
that has taken place in not closing 
the accounts and preparing balance 
sheets for them?

Shri M. C. Shah: As regard.s the
schemes which had ceased to func
tion, it has not been possible to 
finalise their accounts on account of 
various factors, some of which I will 
mention here:

(1) Non-receipt of final records 
from the State Governments 
or the parties to whom the 
stores were supplied;

(2) Non-adjustment of certain 
debits on account of customs 
duty, port and clearing charges, 
railway freights, etc., in res
pect of imported plants; and

(3) Non-settlement of claims and 
accounts with the Pakistan 
Government.

Shri S. N. Das: May I know whether, 
in the time that has elapsed, any 
efforts were made by the Central Gov
ernment or by the Ministries concern
ed to expedite the closing of these ac
counts, and if so, what were the steps 
taken?

Shri M. C. Shah: Administrative 
Ministries liave been requested to 
finalise the accounts as early as pos
sible. At the same time, the Ac
countants General in the States, who 
have yet to send credit and debit en
tries, have also been requested to ex
pedite it.

Shri S. N. Das: How many more
years these Ministries will take to 
close these accounts?

Shri M. C. Shah: I cannot say for 
certain. But that will be done as 
early as possible—that much I can 
say.

Shri T. N. Singh: What is the staff 
engaged on the maintenance of these 
dead accounts at present?
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Siiri M. C. Shah: I have not ??ot that 
information. They are in the adminis
trative ministries concerned.

Shri Morarfca: May I know whether 
on all these schemes Government ex
pect to make profit, or make loss?

Shri M. C. Shah: Some of the
schemes will be on no-proflt, no-loss 
.basis. In some of the schemes we make 
profit; as  ̂ for example, in sugar trade 
in 1953 we have made profit to the 
extent of nearly Rs. 2 85 crores. There 
are others also in which we expect 
profit; there are others where we ex
pect no loss, no profit.

Hyderabad State Bank

1̂001. Dr. Ram Subhaff Sinich: Will 
the Minister of Finance be pleased to 
s ta te :

(a) whether it is a fact that the 
Hyderabad State Bank has approach
ed the Reserve Bank of India for 
a licence to deal in foreign exchange; 
and.

(b) If so. whether the licence has 
been granted?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) and (b). Yes,. 
Sir.

Dr. Ram Subhae: Singh: May I knowr 
Sir, on what basis licence to deal in 
foreign exchange is granted and how 
many such licences have so far been 
granted to other banks in India?

Shri A. C. Guha: I have not got that 
figure with me. Some time ago I gave 
that information in the House. There 
are quite a number of banks dealing 
in foreign exchange in India.

Shri H. G. Vaishnav: What
were the reasons stated by the Bank 
for that licence?

Shri A. €. Gnha: There was some
foreign exchange work that was being 
done by other Banks. Being an agent 
of the Reserve Bank it wanted pcrmifl- 
sion. So. we allowed it foreign ex- 
chpnge facilitiec.

Exchange of Oih c i /̂ l F iL i ic/uth .^

*1002. Shri S. C. Samanta: Will the 
Minister of Education be pleased to 
state :

(a) how the exchange of official 
publications programme worked in
1953-54;

(b) the estimated price of the books 
received during this period;

(c) whether any such agreements 
under the programme have been 
made with any other countries; and

(d) the number of books and pub
lications received during the year 
1953?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. 
Das): (a) Satisfactorily.

( b)  Not known.

(c)  No. Such an arrangement exists 
only in regard to the United States of 
America and Turkey.

(d) 4,000.

^  5ft f e n f  fipTt g ^

Dr. M. M. Das: We have received
books from America only. In those 
books the prices are not mentioned.

Dr. M. M. Das: Sir. we have receiv
ed 1,011 publications. The total price 
of those publications will ,be Rs. 1.060 
only.

I,A.S. Examination

•1003. Shri Dhusiya: Will the Min
ister of Home Affairs be pleased to 
state:

(a) the number of candidates from 
the 8cb#duled Castes and Scheduled




